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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD

f\,‘.—_......_. .

O.A.NO, 1036/95.
Date of Orders 30-8~95,

Between:

A.Srinivasulu.

.o | Applicant.
and

1. The Director of, Postal gervices,
A.P. Southern Rﬁgion,
Ashoknagar, Kurnool-5,

2. The senior Superintendent of Post Offices,
Chittoor Division,
Chitteor=-1.

oo Respondents,

For the Applicant: Mr., Krishna Devan, Advocate
For the Respondents: Mr.,N,R.Devraj, Sr.CGsC,

CORAM

THE HON';BLE MR .JUSTICE V.NEELADRI RAO 3 VICEwCHAIRMAN

THE| HON'*BLE MR .R.RANGARAJAN s MEMBERAADMN)
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2. The Se
’ Chitt

3. OCne coO
4, One CC

% One cog
6. One sp
pvm

¥

hior Superintendent of Pt Offices,
oor Division, Chittoor-l.

py to Mr.Krishna Devan, Advocate, CAT.Hyd.
by to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.
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0.A.1036/95. ~ Dt. of Decision : 30-08-95,
udnememt
! I As par Hon'ble Shri Jugtice Ve Neeladri Ras, yC I

4

"Heard Shri Krishna Devan, learned counsel for thae
applicant and Shri N;R, Devaraj, learned counsel for the

respondents,

2 The applicant was aspointed as EDBPM, Ammally Branch

Past Office, Chittoor Division on 19«09-1994,

J. Tha Diractnr of Postal Services, Kurnool, issued
letter No ST=-111/22« ~CTR/Angallu, dated 24=08-35 requiring
the applicant to explain as to why he should not bz removed from

dur bm’“&&‘WLe.\A.d ) . . .
scrvice as par lrregular sppedntment, The same is assalled in

Ay
this m\.j/ The Full Bencgh hsld in DA.57/91 by order dated 142-2-95
that it is not open to the revisional authority to pevisu ths
/'SJ';.

appointment Passed by the appointing authority, In this -

case the order of appointmant was issued by R-2 and ths

impugned shou-causz-notice was issued by R=1,

4. In visw of the Full Bench Judgement in 0A.57/91

the'impugned lettar dated 74~08-95 is liable to bs set aside.

' AT
S. Accordingly the lstter dgted 24-08-95 Ly R=1 is

set 351de and the 0A is ordered accordingly at the admlssion dl

stage. No costs, AV

(R, Runqarajan; (V. Nealadri Rag

Member (Admn. Vice Chairman

Dated : Ths 30th August 1595,
(Dictated in Upen Court)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MR.JUSTICE V,NEELADRI RAO
- VICE CHAIRMAN

aND ~
THE HON'BLE MR.R.RANGARATFAN: {M{aDMYI)
DATED ---J%Q-J\-j-— 1995,

ORDER/JUDG MENT ¢

M.A./R'.;’X./C-A.N?.

. in '
OA,No, 1636 (G\r
TA.No., S (W,P. - 5

Admitted and Interim directions
issugd.. . ‘

Allgwed.

Disposed of with directions.

Bizmismeds
Dismfissed as withdrawn

Dismissed for default

Ordejred /Rejected.

N#®,order as to coOsts. .
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HYDERABAD BENCH.






